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The following Act of the Tamil Nadu Legislative Assembly receivou the
assent of the Presidenton the 22nd April 1997 andlisju..~hv published
for general information:— ‘

ACT No. 20 OF 1997.

An Act to provide for the protection trom eviction of cultivating tenants;iwho
are in arrears with respect to the rent- payable to the landlord.

Be it enactedi by the Legxslatxve Assembly of the State of | Tamil, LNadu
in the Forty eighth year, of the Repubhc of Indla as}} follows—

1. ’1) ¥ This Act may be called the Tamil Nadu Cultivating Tenants‘ Short titlc
(Protection from Eviction) Act, 1997. application _
(2) It applies toall cultivating tenants in the} drought [affected areazs ~  commencemeit

and [flood affected!’areas. and duratlm

P (3) It? shall 'be deemed to!havc come into force on thef st day of July
1996 and shall "remain§ mf_fp_rcg_ upto;[and inclusive "of the 30th day of June 1999. \

4) Upon theexpiry of this Act, the provisions'of section 8 ofthe Tamil .
Nadu General ClauseslAct, 1891 shall apply as if this Act had then been repealed :
by a Tamil Nadu Act. A _
2. In this~ Act,§ unless’ the context otherwise requires— Definitions., .
(@ “Cultnvatmg tenant *’ means— ’
()« cultivating tenant¥ as’defined in clause (aa) of section 2 of the
Tenants * Protectlon Act; or
(ify . a cultivating tenant as deﬁned m clause (5) of section 2 of thelPubhc
Trusts® Act
(b) 7 “‘rought affected 'areas means the areas specified in Schedule Im this
Act: . . :
(¢) ~flood affected areas™ means the areas specified in Schedule-II to this

ACt' . - 3
' (d) “Public Trust Act” means the Tamil Nadu Public Trust (Regulation of
Administration  of Agricultiral Lanas) Act, 1961:
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‘Cultivating tenat (i)  noapplication under the Tenants Protection Act or under- Chapfer.:
‘not to beevicted IH of tea Public Trusts Act shall bemade byoratthe instance of a lopd-

‘bp -the “ground

at hels in orany part thereof on the ground that the cultivating tenant arrear with " regpect

3rrear.

Stay of appli- 4. (&) All applications under the Tenants Protection Act or under Chapter
cationsand suits Il of the Public Trusfg Ask 3pd . : AR
for evictionof a

cultivating
tenant.

Excluation of
time for
limitation.

Coq 'gx;anq; of 6. All application for the eviction of a cultivating tenant under the
application and Tenants Protection Act or under Chapter III of the Public Trusts Act, as the

9
siuts and
proceedings

after the expira ofany Ilaw which maythen bein force, trom the stage which had been, reached whne
tion of the Act. “the application, suit or other proceedings was stayed. =~ =

Righ't to restora- 7. ( 1) Any cultivating tenant who had been evicted from any land on or

tion of posse

sion of evicted afterin the Tanil Nadn Government Gazette, on thg.ground that sych cultivating

cultivating
tenant.

e v
. : . . ’ o ties wri: § oA
(¢) “Tenants Proteciion Act » means the Tamil Nadu Cultivating Tenants Tamil Nadu

(f) words and expression used and not defined in this Act but geﬁggg .
Tenants -Bratestion Act-of:in theRublic - Trusts Act” shdll ~have _the ni€ufiiigs
respectively assgined to them inthe Tenants Protection Act or in the Pubhg Trusts

o & ..
. g eI
Act, as the case may be. S £

3. During continu,a}ncc_g:f thxs Aft—

1ord or apublic trust, for the eviction of a cultivating temant from his * holdmg

to the rent payable to the landlord or to the public trust, as the case may be..

(i) - mo cultivating tenant shall be evicted from his holding or any part
thereof by or at the instance of the landlord or the public trust concerncd whether
in execution of a decree or order of a Court or otherwise on the ground
that the cultivating ténant is In arrear with respect to the rent payable to the land-
lord or to the public trust as the case may bg.

Explanation.——Fog the purpose. of this section and section 4 and T7*“rent”
means the total amount of arrears of rent accrued due to the landlord on or before
thé30'th day of June 1996 and outstanding on the date of the publication of this
Act orrent payable for the fasli year ending with the 30th gay of June 1997 or both.

(b) all suits proceedings in execution of decrees or orders and other
procsadings for the eviction of a cultivating tenant on the ground that he is
in arrear with respect to’the rent payable to the landlord or to the public trust,
as the case may be and pending before a Revenue Divisional Officer, an authérised
officer, a court or other authority asthe case muy be shall stand stayed.

5. In computing the period of limiwavion ui limit of time prescribed for a
syit oran application for the eviction ofa cultivating tenant or an application for
the execution of adecree or order For sych eviction the time during whichhe was
protected by sections 3 and 4 from eviction shall be excluded.

Explanation.——A decree or.order shallbe deemed to be decree or. order for
the eviction of cultivating tenant ngtwithstanding that any other relief is also

granted by such decree’ or ‘order.

case may be, .and aﬂ suits and p:qc:cdinfsz siayed undgr this Act shall after the

expjration of this Acf. ' bé progee with  sybject to the provisions

s- the Ist dayof July 1996 but before the date of the publication of this Act

tenant was in  arrear with regpect to the rent payable to the landlord or the
public trust asthe vcase may be ‘shall 'on'application;, to,the Révenye Di isional
Officer or the authorised Officer as the case may within a 'périéclil“ of ‘three
months after the date of such publication beentitled to be " restored fo possssion
of such land and to hold it with all the rights and subject to all the liabilities
of a cultivating. tenant ynder the Tenant PRrotection Act or under the Fublic
Trusts ‘Act,” as the casé may be:
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- “Tamil Nadu

. Act 15 of 1980,
“famil Nadu

- Act 16 of 1980,
" Tamil Nadu

' Act 29 of 1984
Pamil Nadu
Act, 60 of 1986
- Tamil Nadua
Act 28 of 1990
Qentral Act V
' of 1908

Provided thatthe application A may :be received after the period of three
months aforesaid but before the expiry of this Act, if the applicant satisfies
the Revenue Divisional Officer or theauthorised Officer,, asthe case may be
that the had sufficient cause for not making the application within the said

AR

period of three months,

(2  The Provisions of sub-seetion (4) of section 4 of the Tenants Protection
Act oras thecase may be, sub-section (2 of sectior 20 of the Public T:rusts
Act shall so far as may be, apply toan application under .. sub-section (1).

. 8.  The provisio1s of this Act shall have ef’ect not withstanding anything Actto over ride
inconsistent therewith containein theT enants Protection Act,the Public Trusts other laws,
Act, -the Tamil Nadu Cultivating T enants Arrears of Rent (Relief Act, 1980) contract, ete.

the Tamil Nadu cyclone and Flood Affected Areas Cultivating Tenants Arrears of

Rent (Relief /.ct 1980 theTamil Nadu CultivatingT enants (Special Provisions)

Act, 1984, theT #mil Nadu Cyclone anc Flood Affected Areas Cultivating Tenants

(Special Provisions. Act. 1986 the Tamil Nadu Cultivatiing Tenants Arters

of Rent (Relief Act 1990 the Code of Civil Procedure 1908 or in any other lawfor

the time heing inforce orany custom usage or. contract ordecree . or. order of a

court or other atthority.

9.  TheState Government may by notification fromtimeto time includep Power to
anydrougbtaffected area orflood affecteared inSchedule T or Scheduléd 11,45 the amend
case may be to this Act. Sehedules,

SCHEDULE-I.
[See Section 2(b)and 9].

DROUGHT~AFFECTED AREAS,
Name of the District— _
Chidambaranar.
Kanniyakumari.
Ramanathapuram.
Kamarajar.
Tirunelveli-Kattabomman.
Coimbatore.
Pudukkottai. .
Tiruchirappalli-Perumbudugu’ Mutharayar
Karur-Dheeran Chinnamalai,

Perambalur-Thiruvalluvar.
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Thanjavur.

Pasumj on Muthuramalainga Thevar
Nagai Quaid-e-Milleth.

South Arcot Vallalar.
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Salem.
villupuram—-Ramasamy Padayachiar.
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T hiruvannamalai-Sambuvarayar.

Maciurai.

Din¢igyl; Mannag Fhjpumalai
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